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tion might lead tO the iuference
that the Legislabaro had in some

the rite of Suttee.
at aund curricd,
then

measure justified
The Mation wWas
and the BSectiou as wmonded

passed.
Scetions 3 and 4 were passed us
they stood.

Moction § was passed after an
amendment. , .

The cousideration of the Bill was

then postponed, aud the Council ro-

sumed i sitding-

The Council adjour?
on the Motion of 8i
tilt Thursiay M orning, &

e

wed at 10 o'clock
¢ Bartle Frore,
t 7 o'clock.

[SErPENBER 2u, 1860.7

Thursday Morning, Sept- 20, 1860,

PRrESENT ¢

jef Justico, Vice-President,
the Chair.

11. Forbes, Euq.,
A. Sconce, Faa.,
and

C. J, Evskine, Jyqg.

The Hon'ble the ph
in

Hon'hle Sir H. B. E.

Frere,
How'ble ¢, Bendon,
H. 1. Hurington, Esq,

PENAL CODKE.

The Order of the Day being read
for the adjourned Cowmm-ttov of the
w,l“‘le Council on * The Tudis Penal
L’"“h""’ tho Council resolved itealf intn
2 Committe- for the furtler cuasidera-
tion of tho Coude.

Sections 6 to 18 of Chapter XVI
were passcd as they stood.

Section 19 related to the exposure
and abandomment of n chitd under
:'Wt'l_ve years by its parent or & persou

wving thoe caro of it.

, ’Mn.. SCONCE enguired  whether

,1}‘103"‘0 years wus not too high a lmit.

16 limit in the Section, as it originally

stood, was five yonrs.
theh: Ov\_lAllf.MAN o;plx\ined thnt
imro‘lben}hon in  quostion and the
- Boo‘r."chm: of tho noew [ilustrations
i tony 9 and 10 were made by the
30“):5 Cominittes in  ecouns quencs of
i Dﬂt_pers rneelvcd' from the Govern-.
““d“u Bongal, whilst the Code was
S c‘uuudurntml}._ Those prpers ro-
Hus ‘K a superstitions custom which
el to bo rather prevaleunt of
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loning children in tho Soonders
s, The following i3 vne of the
cases as mentionet by the Magisiraie

of the 24- l’crguunnhs 3 —

abam

in April 1853, a cas¢ somae-

fiut at Jossorc was ‘bwm;_:ht
One Kooran, o nitive of n

village in thoe Soath Woss pars of Kishon~

nuggur. had two sons. Phe clder diod ‘T'he
gick, Kooran made a

other being grievously

yow that shouald his ehild revover and he
spared to the nge of tou, hie would then dufl(-
cato him to the Almighty, by tering him
Juose in the Soonderbund in ordor to bis be-
ecoming » * bunbaskh. Kaoran had come uil
she way to Bulleaghalta with his boy Panchoo
awed ten, and had there hired a hoas to conv:y
thiem to the NSoonderbuns, when they Wwcre
avrested hy the Pulice and seut beforo she Ma-
gistrate. My predecessor apparently deubted
the boy being Kooraw's son.” Juvestigation b,
the Nuddea Police however provet the trutit
of JKooran’s S1areneHts, But tho Loy’ mother
declured that thers had never becen auy inteie
tinn of abreedoning the hul Ho was erely
i» have hean let louse for a few minntes, in
julfilment of the strict letter of the vow, and
then taken into the bont aud bronght snfaly
heme again.  Kooran was cischarged, hm—iu‘f
heen previonsly wurned that, if e abandune
¢he lud in the Sovnderbuns, andd thus (a8 was
pmlmb)e) cnured death, he wonld incur the
peaalsy for wilfnl murder,  The Magistrete of
Nuddoa waa requeated to direct the Police tts
Iook sfrer the boy oceasionally, winl tu repore
if ho was absent al any tune.’”

« ¥ find that,
what similar to 1
before this Court.

The Section was passed after the in-
serlion of the word * whally” bel re
the word * ubandoning” on the Motion
of the Chairmman,

Scetion 20 wns passed as it stood,

Seetion 21 was pssed aflvr & ver-
bLal amendment.

Seetions 22 to
they stood.

Secetion 30 (rel ing to the adminis-
tering of poison or drugs) was o new
Scetion proposed by the Helect Come
rnitteo who loft a blank for the punish-

ment.

Sceveral amendmenis were corried

on the Motion of the Cuainnan
which made the Section stand as
follows :—

“\Whoever administers to, or cansea 1o bs
tnken by any person auy poison or any atupe-
fying, intoxicating, or unwholecenme drug or
other thing, with intent to canse hurt to such
person, or with intent to commit or to facilic
t:x\to o cognmm.wim\ of an wffence, or knowing
it to Lo likely that he wiil thereby e

29 wore pnssed as



s
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hort, shall be punished with imprisonment of
cither description for a term which wmay
extend to ten years, and shall also be liable
1o fie,”

Sections 31 to 36 were passed as
they stood.

Section 37 provided for imprison.
ment of either .description extending
to two years, or fine extending to
one thousand Rupees, or both, as the
punishment for causing grievous hurt
on grave and sudden provocstion.

Tue CHAIRMAN said, two years’
imprisonment seemed to him to be
8 very inadequate punishment for
the offence provided against by this
Section. which carried out the sane
principle on which murder committed
under provoeation was reduced to cul-
pable homicide. The punishment for
causing grievous hurt without provoca-
tion was seven years’ imprisonment if
done without a deadly weapon, or
transportation for life if done with a
deadly weapon. 1f therefore s man
was liable to be punished with trans-
portation for life or imprisonment for
seven years for causing grievous hurt
without any provocation, it appeared
to him (the Chairman) that two
years was too great a mitigation for
the same offence committed under
grave and sudden provocation. Hoe
should move the substitution of * four
years” for “ two years.”

Mg SCONCE said, it appeared to
him that the same inconsistency oceur-
red in Section 9, which proposed to
punish an attempt to murder with
1mprisonment for ten years only,

Tur CITAIRMAN explained that
Section 9 provided ten years’ im-
prisonment for an at'empt to murder
where no hurt was caused; or if hurt
was causcd, the offender was liable to
transportation for life.

Tue CHAIRMAN'S amendment
in  Section 37 was then put and
carried, and the Section ns amended
was passed.

Sections 38 to 5! were passed as
they stood.

Section 52 defined what committing
an assault waa.

Tue CHAIRMAN aaid, this Sec-
tion was in substitution for the
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Penal Code.

Section in  the Origlnal Codo %,
. s 19€
fining what was meant by the l‘lmP’
Criminal force. But when the lt)/;bli"
ter of offences against the ili e
Tranquillity was under the €02
ation of the Committee, the words i
winal force” and *“ show of ! l'“l}hic
force” were inserted in the Sectloﬂl‘t l
declared under what circumstan®® w8
assembly of five or more I’*’r.soussem-
to be designated as an uulu“’fulg
bly. DBut as th-re was now P
tion which defined what
force was, he proposed to re8 ted:
Section as it was originally pri®
Agreed to. J aftef
Secti-ns 53 and 54 were st
amendments. d alte!
Sections 55 to 60 were o
verbal amendments, ce%
Section 61 was omitted 18 liuuunuﬂ
sary, except ns to thq yxp v(‘l‘b“}.
which was passed after ’f". w0
amendment ; and tho hedd l(,'i"'imill“t

i
Assault” was restored to "7 G i
o
Force and Assault,” as 1 .
stood. w !

Section (62 was pﬂf‘scd
stood. 1 after
Section 63 was prsset
amendment. ]
Section G4 provided as fo

w

Jows <~

“ Whoever takes or entices any '™
fourtcen years of age, oF “l Jof his Ia
unsound mind, out of the k6<’P‘t'. :’"ch gt
guardian without the (-ouk‘Cﬂ,"_ on ]nwful §
1s said to kidnap the persod 1ol

dianship,”

1 o !
Tur CHAIRMAN “’t"d’wuh
this  Scction consistell®. %
9th Geo, IV ¢ T4 .“h“l’e i “":;on
sixteen years for a {45 S
be necessary to mnko.‘.'; : .”.ltioﬂ
an alteration to that effect: babue"’
fore  proposed to oulltf Jowins
and to substituto tho 1
Sectinn ;-

0
n
10 A0Y ! (o
“ Whoever takes or enticed 87 “y

. ¢
fourteen years of nge if u;ao; T
teen yeurs of age ifa fumkﬂ‘;l,iug otf p ,
uneonnd mind, out of tho Jorson ¢ )
guardian of such minor oF ’of auch B
wind without the cvnsed
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is Hﬂid
lay, to ki
. 8““"“&?11;1,?; (".h minor or person from

My

- 8Co

. .

gootpose,i ks b{)CE said, the Section as

Mg S5 of ¢ amended would apply

haq or the & married femule entived

to gy 0 © jeng"l)“e of adulterv. He

g Ueh eggh ton to its ayplication
"0dued g o but it struck hi

e St

c‘l;)){ the ectiIRM AN Sa\v.no reason

s 10 100'12. should not be appli
aleg, ldnapping of married

Aft
the £ Som,
addy eciion ?v further conversation,
o0 of 4),4 af? pussed with the
* following Explanation

Oy
th
My, 0 Mot
: 10 o N
n  of  Tue Cuaig-

le
Word
sHon g dg ¢
lely, lawful guardian’ in this

th ¢ an
Ythg, Pe(:' Care op guper”"" lawfully entrusted
son,” Stody of such minor or

5.W”‘S passed as it stood.
onl:;,e:cmb’ed the punish-
ritisf, 1r kidnaps any per-
Dhip ndia or from lawful

ey« CHATR)
the IRMAN proposed to in-

wm'd «y . vordg «

3 My ‘lg"ah: ,» OF ubducts” after the
Men 1 .

gy NOE thought that the

t()o me“t »
would myke the Section

ay 3€Nerg) .
bl ", 1 wmight be Lield to be
I, By g case of a child
" o ) child en-
A Btroet, 0 his father’s bouse

Atjo, T 80
on . p 2Ome diseysa;
the Sec;cusslon the consider-

io
“l regy, N was postponed, and
ned its sitting.

S

thO 1 BAI
on le@p wt i'ffLE FRERE presented

0?‘ il « gy tlx'e‘Select Committee
thy - Caley T giving to the Universi-
Pow 0.“’ Madras, and Bombay,
X lo;"“rﬁﬂrritr_lg degrees 1in

, ; entto i d

0o 30 XXVIT of a5 "

Ouneit adjourned,

icen )
$ing of [SepreMrEr 22, 1860.]

| cil that he had receive
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Saturday, September 22, 1860,

PRESENT :

The Hon’ble the Chief Justice, Vice-President,
in the Chair.
Hon'ble Sir II. B. E. | A. Sconce, Esq.,
Frere, Hon’ble Sir C. R. M.
Hon’ble C. Beadon, Jackson,

1. B. Harington, Esq., an
H, Forbes, Esq., C. J. Erskine, Esg.

RECOVERY OF RENTS (BENGAL)

Tue (CLERK presented to the Coun-
¢il a P tition signed by one Doyl

Chand Ghose, of Nuddea, concerniug

Section XXX Act X of 1859 (to
amend the law relating to the re-
covery of Rent in the Presidency of
Tort William in Bengal), and ob-
served that a Bill had already been
brought in on the suhject of the prayer
cor tained in the Petit on.

Tir CLERK also presented a Peti-
tion from the Indigo Planters’ Asso-
¢ ation, praying for the repcal or altera-
tion of the same Act.

Mn. SCONCE moved that the peti-

tion be printed.
Agre. d to.

PENAL CODE.

Tne CLERK reported to the Coun-
d a communica-
tion from the Home Department, for=
warding copy of & letter from the Secre-

tary to the Government of the North-
Western P:ovinces on the subject of
the transhtion of the Indian Pecual
Code into IIindoostanee.

ON TO THE FRENCIH

EMIGRATI
COLONIES.

»nted the Rep rt

eo on the Bill

late the Emi-

to the

Mr BEADON pres:
of the Select Committ
« to authorize and regu
gration of Native laborers

French Colonies.”

LICENSING OF STAGE CARRIAGES.

M=z. IIARINGTON in moving
the first reading of a Bill ¢ for licensing
and rogulating Stage Carringes,” said
ho would preface his statement of the





